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CENTRAL ADMINISTRATIVE TRlBUNAL 
ALLAHABAD BENCH : ALLAHABAD 

ORIGINAL APPLICAJION No.287/1999 

WEDNESDAY, THIS THE 24TH DAY QP APRIL, 2002 

HQ.J 'BLE MR. C.S. CHADHA 

HQ~ 'BLE M-l. A.K. BHATNAGAR 

•• 

• • 

N~~~BER (A) 

J\1EMB t:R ( J ) 

Bhaghirati Pal, 
S/o Shri Mahant Pal, 
R/o Village Beshupur, 
Post Ghanshyampur, 
District Jaunpur. • •• 

(By Advocate Shri A.K. Tripathi) 

versus 

1. Union of India, thro ug h 
its Sectary Personal, Public 
Grievances, ~w De lh~. 

2. Staff Selection COmmission, through 
its Secretary, ~partment of ~rsonne 1 
& Training, Ministry of Personna 1, 
~w Delhi. 

,opplicant 

3. Staff Selection Co111nission {C.R. ), 
~partnent of Personne 1 & Training, 
Ministry of Personnel, Pu:blic Grievances 
and Pensions, 8~8, Beli Road, 
A.llahabad-211002, through its 
Assistant Director. 

4. Regional Director (CR.), 
staff Selection Conunis sion, 
8Ar-B Be li Road , 
Allahabad - 211 002. • •• 

(By Advocate Shri P. Mathur) 

0 R DE R 

Hon 'ble Mr. c.s. Chadha, !Veinber (A): 

~spondents 

The case of the applicant is that he appeared for 

tl1e examination for selection to the post of stenograpl'er 

Grade- 'D •. However, despite his being declared successful, 
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he did not r e ceive any appointrre nt order. Q, the otre r 

hand , he received a shO\v cause notice dated 16-10-1997 

(Anne xure-2), by which it was alleged that the applicant 

h ad procured i mpe r sonat ion in thG examinat ion and that 

he shoul d show c ause why his candidature should not be 

cance lled. It was further stated in t he show cause not ice 

that if he does not appear in person with in 15 days and 

shov1 cause , it vJil l be presumed that he has nothing to 

say . He duly represented and his represen t ation was 

rejected vide Annexure-!, dated 25. 6 .1998. 

~~(9•Q. ~ 
2 . The f irs t infirmity Lis that the show cause notice 

does not ~nt ion th9 ground on wh ich the responde nts c arre 

to the conclusion that the app licant had procured imperso-

nation. A person cannot be considered to have been gi ven 

due opportunity to explain his conduct unless spec i fJ.c 

charges are ment:Loned in the show cause noti ce . Further , 

we f ind thai.. .Annexure-! i s also a non speakirlg oraer . It 

. 
SJ.mply states "His reply in thi s re gard has been examined 

carefully but found unsatisfactory ." What was the cnarge 

and why the explanation was found unsatisfactory h as not 

bee n ment ioned . In view of the infirmities in the show 

cause notice as v.ell as in the final order dated 25. 6 .1 998 , 

we are unab l e to sustain them and therefore, the action 

taken vide the impugned order is quashed . • 

3 . f\Svertheness , it is not our intention at 
~~~+ 

all that irE ~ 

be give n an appointrre nt without s,o ing into thU specific 
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f,r<~ At_ 
charges [fltztA the department thought that it had proof . 

All that the respondents need to do now i s to ~ssue a 

fresh show c ause notice out l i ning the details on which 

they ha ve come to tho conclusion that ti-e applicant had 

procured impersonation and after givi ng )1im due opportunity 
a.-~~ 

to ~heard as well as Lto cross e xarn~ne any witness that 

~ mayLproduce) against him , pass a fresh speak ing order within 

a period of three months from the date of issue of a fresh 

s how cause notice accord ing to the d:i..re ctions mentioned 

above . 

' ,., . The CJ . A. ~s therefore partially a llov1ed . No order 

as to costs . 

MEI.BER(A) 

psp . 
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